O.A. NO.186 OF 2004
New Deihi, this the 23rd day of January, 200k

HOW'BLE SHRT SARWESHWAR JHA,; ADMINISTRATIVE MEMBER

8hri Ajay Kumar Singhal
8/0 S8hri C.P. Binghal
G-144, Sanjay Nagar,

Sector 23, Ghaziabad (U.P.).

Versus
w4 The Comptroller & Auditor General of India
10, Bahadurshah Zafar Marg,
New Delhi-110002
Z. Principal Director of Commercial Audit and
Ex-0Officio Member,
Audit Board-IT
‘Af Block, I.P. Bhawan, 1.P. Estate,
New Delhi-110002
3. Uinion of India
through 1ts 8Secretary,
Ministry of Personnel
(Publicc Grievances & Pensions)
North Rlock, New Delhi-110001,

order of the respondents dated 5.9.2002
{Annexure-aA-38). The applicant has submitted that his

the Central Administrative Tribunal, Hyderabad Bench

£78/1996 in which it had been ordered that the
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reference to the decision of the Tribunal as referred

case was not applicable to the applicant This
position taken by +the respondents appears to be
g absolutely unreasoned.
3. Under these circumstances,; having regard
to the facts of the case, I am of the considered
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the same lines as has been done in the cases of the

appiicants in OAs mentioned above, by i1ssulng a’

reasoned and speaking order within a period of two

months from the date of receipt of a certified copy of

by

the present order. Order accordingly. The impugned

)
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order dated 5.9,2002 (Annexure A-8) shall in =

I

result be kept in abeyance £111 the matter 1is

4, ith this, the present Original

Application 1s disposed of at the admission stage
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{ SARWESHWAR JHA)
ADMINISTRATIVE MEMBER
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